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over-emphasised. Unless unproductive
expenditure is Kept under strict con-
trcl, the resources for sustaining a
viable development programme cannot
be found. Even in regard to develop-
mental expenditure we have to take
action to ensure that the outlays on
difierent programmes are laid out in
such a manner as to maximise the rate
of growth of the economy and pro-
mote the socio-economic objectives of
Government. But the pursuit of
economy in the broadest sense of the
term should be accepfed as a normal,
legithmate task of the different Minis-
tries and agencies of the Government
of India. In fact, realistic suggestions
for effecfing economy in expendilure
can emerge largely from within, The
contribution which an outside organisa-
tion like the Commission on Public
Expenditure can make can have only
marginal impact. Government have
therefere decided that the Expenditure
Commission should be wound up with
effect from 31st January 1980 and the
Ministries asked fo put forward on a
continuing basis suggestions for effect-
ing economy in expenditure keeping
in view the objectives as ouflined in
the terms of reference of the Expendi-
ture Commission. The work of Mini-
tries in this regard will be monitored
by the Ministry of Finance as part of
its normal functions. Meanwhile,
attemps will also be made to make use
of the data collected by the Commis-
sion and any other suggestions fthat
may have emerged in the course of
the deliberations cf the Commission.

Government wish to thank the
Chairman and Members of the Commis-
sion on Public Expenditure for the
kind services in this behalf.

12.45 hrs.
MATTER UNDER RULE 377

(i) REPORTEp RELAY HUNGER STRIKE
BY UNEMPLOYED COMMERCIAL
PILOTS TO PRESS THEIR
DEMAND, t K%

Rule 377 186

/

DR. VASANT KUMAR PANDIT
(Rajgarh): Unemployed commercial
pilots of India have been on Relay
Hunger ®trfke ®€ar Airlines House,
New Delhi since 1st November, 1979
in support of their demand for jobg as
pilots in the Airlines, National Air-
lines have been denying them jobs in
spite of the fact that they are the most
eligitle candidates for the same. So
many commercial pilots remain un-
employed because Indian  Airlings
virtually stopped recruitment of Pil
for the last ten years. Before geoing
on hunger strike Commercial Pilots
had taken up their case with Govern-
ment. To-day it is the 95th day of
their Hunger Strike. Will the Govern-
ment wake up do justice to unemploy-
ed Commercial Pilots who have been
suffering for the last many years?
Their demand is that they should be
given employment in Airlines as per
the Senicrity based on date of issue
of Commercial Pilot's licence to them
in order to make the selection free
from corrupt practices. It is now
high time that Government take imme-
diate action to provide gainful
employment to  unemployed Com-
mercial Pilots. According to the state-
ments issued by the high officials of
the Airlines, requirement of Pilotg in
Airlines is not less than 350 pilots in
the next two years. Will the Govern-
ment issue the orders to Airlines to
take these unemployed Commercial
Pilots to fill these vacancies.

(ii) REPORTED REFERENCE TO KASHMIR
BY THE PRESIDENT OF PAKISTAN
IN IsrAMic CONFERENCE OF
FOREIGN MINISTERS
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[ = faete qrEam] 2}1‘1 rupees and already under a statute
protective measures were taken te
?N;THTJE wmm'gt :; g see that any ecological imbalance
& u% qEET g § 4 98 9¥ EW O should not occur,
¥ faq s & fasg gfaard &1 gamr A Sir, my only submission is that this
Lol deadlock over the project must be put
. an end to in the best interest of the
& wrm g § v wgwr g fe Kerala State and the project may be
vq fawg & v fwar o7 w@r & o s faew given clearance
Tt 7 qifece § T9 g § WSO :
whm g | (v) PURCHASE OF ONIONS BY NAFED IN
& MAHARASHTRA.
€1ii) SPREADING OF JAUNDICE IN PATNA
and Aramgarh . . i all SHRI RAM KRISHNA MORE
AR T oy e gpp— (Khed): I beg to mention the follow-
ugten, & faaw 377 & =mara (aeafafea Eflemga;;?r of public importance under
faug & WX T T ST WFE FIAT A
qgean g The policy following by NAFED in
o e e gmy e e o
HTOWg SATE ¥ Aiferar O &1 S OTy N o
in great injustice to agriculturists and

consumers, While the agriculturists
do not get remunerative price, the
consumer has to pay about Rs. 3 per
kg. for onions. The benefit of this
policy goes only to the middle men
wha are exploiting both the agricul-
turists and the consumers. It is,

fagre  wog™r gear & ¥ ¥ @
AT IT-TI FFEEMT § [A 7§
giwar sy @fear v w1 fawx 2O
I @a ® WA g & § o oma:
feafa #Y wasar &1 #I9F graE &
q AT FT FFAT § )

wERId & 0% 3T g fFr 1y gEerr herefore, necessary to give proper
F wE THY & &1 5T faT 39 qfard directiong to NEFED to amend its policy
¥ SEM yuare w97 ¥ 30 qfeary in such a way that it will benefit both
ifear & ot i M@ | s qfa ¥ agriculturists and the consumer.
gﬁ? il a:m;”";' ? LRI (vi) NEEp TO INCREASE QUOTA OF DIESEL,
S KEROSENE O1L AND CoAL FOR UTTAR
PRADESH.
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«(iv) SiLENT VALLEY PROJECT SCHEME IN

AR 3w § Orgw, Mg ® & 9T FAS 7

KERALA.

SHRI K. A. RAJAN (Trichur): T beg woiTe et R W R wW e e & v
to mention the following matter of A MW F A ® A g 9T W@y gy
public importance under Rule 377: qgr & | ¥4 fadl gaX WW § W #

One of the most important Hydro wsared] & aga ¥ wTwE § )

Electric Project Scheme in  Kerala, o § N FURIT | T WIOE ST
called ‘The Silent Valley Project ; A fre
Scheme’ is at a standstill because of LA e gt w = ’ w1 a
the stay ordered by the Governor of WX Frad 10N PRy wwg fem o1 @ §
Kerala on the eve of Kerala Election. gu 7 gfg s war TSy FEER I Satfe

The earlier Government of Kerala fagrcor sqaean ot quie: Tqe §, 1 Q@R @

had already invested nearly two crores ferq Ifea warg e sd



